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Notes of the Registry - Date Order of the Tribunal
4.3.98 On the prayer of Mr S.Sarma, learned
Ano IR counsel for the applicant the case is
| *‘ ﬁpn‘ ) ;,‘f; er_,_ '-{-_u‘m : ad journed till 11.3.98 for admission.
depe - D
IPG5D No ‘3‘5"97“5‘7— | - 0%_/
Dated .. aad ’ ' Member
— '
év BF Reglstrar ) ) X Pg
= b
11.3.98 This application has been fubmi-
tted by the applicants against the order
«dated 9.10.96. Heard Mr S.Sarma,learned
_ counsel for the applicants and Mr S,
Regwe wite & Ccﬁfls Ali,learned Sr.C.G.S.C for the respon-
hoaws  besw Wlsed, wiin dents for admission. -
e VA a7 L Permissicn to file this application
%7? ' jointly is allowed as prayed for.
~ It appears to me that there is no
' ground for scrutiny in this application
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'Order of the Tribunal

and therefore the appllcatlob is
dlsposed of The applicants’ were con- !

" ferred temporary ‘status vide Order No.
1 . E=75/PT & CM/Pt-II/96-97/146 dated
+ 16.9,1996 (Annexure-3). However, vide

order No. E—7S/PT-CM/PT-III/96-97/02
dated 9.10.1996 the operatlon of the
order dated 16.9.1996 was kebt in abey-
ance till further orders. The appli-
cants ‘have made representatipnudated“
20.2.97 (nct 17.3.97 as statéd in para-

. 1 of the O.A). This representatlon has
- not,. according to Mr Sarma been dispo-

/
sed of by the competent authority of:

the respondeﬁts. The ofder dateéd 9.10.
1996 was till further orderé and the
representation ds:still.pefiding. There-
foré the‘“respondents are directed to
dispose of the representatién dated
20.2.97 of the applicants with a speak-
ing order. The order shall be issued
by the respondents within 3 months
from the date of receipt of\this order.
The application is dlsposedlof as
i@dicated.above. No order as to costs.

a&
o




